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Central Administrative T~ibunal 
Allahab~d Bench Allahabad. 

Dated Allahabad, Tnis · The\~ ~L.; day cf December 1999 

Coram: Hon'bla Mr. Rafiq Uddin, Member (J.) 
- .. - - -

Musafir Singh 

son of Late Sri Sheodhani, 

RIO village Bauari, 

Post Banjaripur, 

Di st t. Ghazi pur. 

• • Peti tionar. 

(Through Sri A.K. Malvi~a, Adv. and 
Sri N.L. Pandey, Adv. ) 

Ver SUS 

1. Union of India through its Secretary, 

Ministry of Textil~, Neu Delhi. 

2. Assi s tant Director (P & C) 
0/0 the Oav 8lopment Commissioner 

(Handicrafts) Carpet weaving tr•ining centre 

Lucknow. 

3. Begional Director (H) 0/0 the D.C (H.) Lucknow 

carpet we eaving centre. 

4. c.T.O. Incharge A.T.c. Habinagar, District 

MQldah. West Bengal. 

• • RGspondents. 

(Through Sri Amit Sthalekar, Adv.) 

Order (Reserved) 

(By Hon'ble Mr. Rafiq Uddin, Member (J.) 

The a~plicant has challenged the validity 

of his transfer order dated 9.8.95 passed by 

Regional Director (Head Of Off ice) Carpet 
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Weaving Centre Lucknow. 

2. Briefly stated the fQcts of the case 

are that the applicant was posted as Chaukidar 

in the office of A.T.c. Oharampur Jaunpur 

which is under tha administrative control 

of respondent No.2. The respondent Nc.3 is 

the controlling officer of the entire carpet 

schema. The aforesaid carpt ueeaving training 

centre situated in Oistt. Jaunpur has bean 

transferred to Dahradoon as Per policy decision 

of the department concerned vide order dated 

5th Aug~st 1992. As a result all the staff 

of the centre had bean transferred to different 

places vide order dated 29.8.92. The applicant 

was retained at the centre temporarily on 

administrative ground to guard the Gov~rnment 

property till the process of handing and t•king 

over charge was not completed . It is also on 

the record that other employees of ~he c~ntre had 

also filed O.A. 25/93 before th& Tribun•l 

challenging their 

but their O.A • 

transter from ether pla~aa 

~a5 dismissed by this 

Tribunal on 10.5.95. Neu the res~ondants are 

implementing the transfer order in respect of 

the applicant also who has been transf errad to 

A.T.c. Maldoh West Bengal . The ~pplicant has 

therefore filed the present O.A. and sought 

the relief of quashing the operation of the 

impugned order and directing the respondents 

not to terminate his service and also post tha 

Petitioner/applicant neighbouring district 

Varanasi or Ghazipur where otner offices of 

the reapondents are 3ituatad and pests •r ~ 
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also lying vacant. 

3 • The main ground for challenging the 

transfer order is that he should be transferred 

to neighbouring district Ghazi~ur. The respondents 

have also not decided his rapr~sentation 

for the cancellation of the transfer. 

4. I have heard tha arguments of the 

learned coun ~l for the applicant and the learned 

counsel for the respondents. 

5. It may be sta tad at - the very outs et 

that t he validity of the order thro ugh which 

the centre a t Jaunpur was shifted to Dehradoon 

has be en upheld by this Tribunal in th~ D.R. 

25/93. The o~ly Question for consideration is 

whether tn e impugn Gd tran sf er ordeI i e va lid 

or not. The applicant ha ~ not a ll ege d cny 

ma l afid as on t he part cf the r asµ ondents nor 

h e . has a lleged tha impugned transf~r order 
12~ - ........ Cv) 
~ been pa ssed in breach of any sta tutory 

~ ~ovi s ion~. Therefore, there is no scope for 

judicial scrutiny:f'and interference in the 

impugned order. It is, however worth noting in 

the prasent ca s a that the applicant is merely 

a Cla s s IV ~m ployea and ~ low paid employe e • 

Obviously the transfer of the applicant from 

Jaunpu r to Maldah, West Bengal wou ld caus~ 

great hard&hip to the applicant and his 

family. But the impugned order can not ba 

quashed on this ground only becau se ths 

~ran 8fer i s an incidgnce of servic&. The 

resP~ndonts a r ~ , however directed ta r~con s id c r 
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the representation and case of the applicEn t 

and if possible, the a~plicant shou!d be 

posted in neighbouring Oiott. Ghazipur. !Ji th 

th es a observa ti ons the O.A. is dismissed. There 

s hall be no order as to cos ts. 

~ 
Member (J.) 
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